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aegis traY 
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etitioners are jrrnittec to iitl 

.?:ocut this case. Misc.pplicot ion 

C l/9C i. C.)ose 	t-  accord ingly. 

'7 
:ard Shri R.B.Xohapatra, learred 

coursal for the 'pplicants.In this 

original ''i)plicat ion the sernority 

LOster zs per flnexure-1 is urioer 

challnge. The pryer is for a directio 

to Reponden 3,v .z. Comm&.n ing Officer 

INS, Chilika to modify the seniority 

roster in the light of th principles 

miii down in the case of PhdgElt Ram 
Dogra & Cthers. The applicants being 

ggrieved against t1 seniority roster 

v ide Annexure l to the Criginii Applica 

tion have filed  a  representation dated 

2..1996 as per Annexure-3 before the 
COrnrrinçj Officer, INS, Chilika, irnple 

spondent 3 in this Application. It is 

ppropriate that they should wait till 

that representation is dispos 	of. 
- 

ed as 
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..1 19.9.96 Respondent 3,  viz. ConinarW.ng  

Officer, 	1, Chilika1 	is directed to - 
cfr\cVt 

-\ dispose of the £-epresentat ion within a 
• period of four weeks from the date of 

• receipt of a cOpy of this order after 

aring the applicas, it isstated 

by Shri RUMohat'aat Lhe:'Bar that 

A theehs bCen noacoDat ion made * Wx__ 
in fav our of Reyonde nt 4 so far, 

is directed that till the representation Oq 

is disposed of no allotrrnt of accornmo- 

aation be nde in favour of Respondent 4 

c)rigindl 4Applicat ion is - _i 

disposed of at the admission stage. -'-'- 
Hand over a copy of the orcer 

to the Ltitiorrss counsel. 


